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Alfidavit o be Fuenished by the candiidate alongwith Nomination Paper

Before the Reteraing Officer
For election to.,....covvieenenn o{name of the House)
From..2.2... .Bodh & A...Constituency{Name of tae (|

r .1&&@.1.5&?&31}}& sontdamghn et of,. 188 R ;%K Wt
= Pk - Yoy .

Agelia oyears, residein c-li”!‘!?l".#?‘. v Bk ;";' Tpasmi gddress), i v

Election, do hereby solemnly affirm and state on oath as under:-

[ strike out whichever is not applicable)
{1) [ em a candidate set up h}ﬂkﬂi‘-'-'-!'—'f-"—j?‘ﬂut‘iké{

Jﬁdtpﬁpﬂﬂfundidam.

(1) Detalls of PAN and status of filing of Income tax return :

& fmention #'E]

(A1)

T T T R

Pidate gl i abnve

name of the political party )/ am l:unl-;uﬁﬁg 3 aiti

] 5L Mo, | Names Permanent The financial year for | Total income
| Account Number | which the last shown In Income
(PAN) Income-tax return has | Tax Relurn ( in

=¥ : aoren g bean filed Rupees) i
. Sl Kumay Soavjecr  lagrksoceal 2019 13 4.70,000 -0
L | Seema kupari |Brupk39zsm| Zele 13- $32339- o
EH Dependent | £havdra Mart Bew AcIPDISTIE 2ok 17 Iyl g 83
i Dependent2 Y u v re] ( Sen) ' p MR ~ A
5. Dependent 3. Adafya ey () M A ~- A | s

(3) The following case(s) is/ are pending against me in which cogaizance has been taken by the courts

i 5l | Offance Description
M, et
{a) | The details of cases where the courthastaken | Ma de| Caunt v§ codmed -

cognizance, Sections of the Act and description

af the offence for which cognizance teken : Caas Ne

bR 536 f:r

243137
(b anfmtcauﬂ,CmNo.udm?eof arder AeTm -y ‘e“"‘]q! :
taking cognizance : ’
() | Details of Appeal (s} / Application{s) for revision =
L (if any) filed against the above order(s) | 0 Ay

4. Cases in which | have been convicted by a court of liw(other those referred to in Form

|a) [ The details of cases, Sections of the
| Act and description of the offence for
! which convicted : A
. _ N, :
t?rﬁ i Name of the Cowrt(s), Case Mo, gnd
I A
Date(s) of order(s) .
| [Dedgerwlms | i
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13 Thut Lgive beiem below the details of o« e wssets {movable and iimovable ete.) of mysels,
wy ipouse and all dependents:

A Detai movahle assers :
Mante:

. Assets in joint name indicating the extent of joint ownership will also have Lo be given

2. In case of depositTnvestment, the detzils including Serial Number, Amount, Date of Deposit, the Schame,
Name of Bank/ Instiwiion and Branch are 1o be given

3. Value of Bonds/Share/Debentures s per the current market value in Stock Exchange in respect s listed
companies and as per buoks in case of non- lisled companies should be given.

4. Dependent’, here means 4 person, substantially dependent on the income of the candidate,

5. Details including amount is 1o be given separately in respect of each investment)

| 8. | Description ; Self Spouse Dep:m;l:ut-"lw Ihran;i:nt—! n.pmfez::: !
e | Setree, Kt tﬁt:‘fd[.n?m} ! lsen) M}Lwl ! i
r’] | Cash in hand Fhsen 68 oo 27 pes HIL g
() | Details of Deposits in Bk~ [SGT, Biav | UtoBank| o I |
| - accounts (FDRs, TE.I'mD:F?USi!S Uodhan rf""‘“'ilﬁ’l. pla - ﬁtik'{:"-}fﬂ. ML ML
end all other types of Deposits 1., 4, , 25350000 | ne, 0
ircluding saving accounts), Ry Crlaiad 3000 754
Deposits with Financial & RGeda : Fjpiy-
Institutions, MNon Banking Lot mj Rp 1 3C
l Financial Companies and Aje-laze A ’
| Cooperative sociesies and the soleci3L '
ameunt in each such deposit o
(iii) | Details of investment in Bonds,
Debentures/shares and units in ML M ML ML M .
companiesMutual Funds and
| | others and the amount.
{iv) | Detzils of investrent in NSS, Llc phL o [Lic Al ty
Postal Savings, Insurance Policies Mpl s - e - i
and invesir._nenlinanyﬁnmml S15197 62 4 SI!'E-‘H,”JLnl r i ML
Instrument in Post office or At B S-03 | Ambiy < |
Inswance Company and the o £ i | :
l__ amount i e | 4
| (¥) | Personal loans/advance given to |
| any person or entlty including ML M L ML ML
! | tirm, Company, Trust etc. and i
: | other receivables from debtors |
|___ | and the smount. L i "“ﬂ— SRR
tivi) | Motor Vehicles/Alterafis/ Tum T ol g !
| | Yachts/Ships (details of Make, A sl | A
|| Registration No. etc, Year of i
! Purchese and amount } .._...L...Iu_- id
Uiviii] Jewelry, bullion and valuable |
| thing (give details of weight and ro i |f e |
; | '-'EFUE} e s e b a1 - i




T -*-l_ro!h'r assets sych. §
1 ¢ 2himsfinterest

fu | {aross Total value

A Dretails of ]-mﬁ{-;;ﬁ'ﬁ assets:

valwe uf—l— B
L _[_ L

INE"‘"”

[ I.'.‘-'lk"’ﬂ

2 . Each land or building or apartment should be mentioned separately in this format )

{Mewe: 1. Properties in joimt ownership indicaling the cxtent of joint ownership will also have (o be indical :d

I)-rl:l'rr'"‘q A

| 5. ] D!unp\tmn . = Sell Spouse Dependent-1 | Dependent-2 1 Dep-&ldent-d'
| f.e
. p Sy | B YO | P
(i) ricultural : Rana Mo Tl | Thaw ¢ ook Thamaris 1Y
Location{s} chahar Murvs g amivn- |0 hakar furrt M0A ™
Survey number(s) - _ At 3" Akl 8 by 1
Avrea (Total measurement in ;i : : i ;
it S Goay Hydee |33z Hoe| 294 f B X I A
“Whether inherited property Jinkpfid |43} fowe |Trbilicd -y P
{Yes or HO) 4 o |
= —
Date of purchase in case of self G.’ﬂ- bl |
o [T [ . ™A
acquired propety . N~ 283 |2
Cost of Land (in case of '
purchase)at the time of A BT A LS T e
purchase
Any Investment on the land by
way of development, R ol n HeA ey oA
construction etc.
Approximate Current merkel y i 83
value 3 B T-“w . “E::u.a- 1 Lering O .

(i) o
Location(s) WoB oA o~ oA ]
Survey numben(s)

Area (Total measurement in . ) .
5. ) L - LR o~y L DL A |
Whether inherited property . . '
(Yes or NO) N Y N o & ol
Dale of purchase in case of self y 3 :
acquired property (R M- Ay T A R ot
Cost of Land (in case of
purchase) at the time of -8 N e Py Mo
purchase
Any Investment on the land by .
way of development, "o N & P e 146N
construction Blc,
.ﬂ.ppmxlmilrﬂmwh'mukﬂ N A M A e ra oy ™~
valug ]
| (i) S_I!ms.mix'LB.uuilgu Cavel s By
| (including apartments) [veoli—d =+ W W
! i -Location{s) - I‘A asvhpr s Y L A
i -Suruey number(s) N -
Built up Arca (Total A P o) " Fr -
measurement in sq. fi.) -‘ﬁ-f% e SR it J g
R Fruma e 3



VTS wiher inherited property aws & [ Rl
! ..'L‘ e= of NO) Brv-s'ran = ™A & ol Nj. !
i U e of purchase in case of seid . |
. ii.:-'-l_ﬁrcd properts 2 RA By T i [ {“_1_._1
! e uf property (in case of y G 5
i pr rehase) at the time of o oA, ™A - A -
i | prchase ! _ i i
i Ay Investment on the | i
. | pvperty by way of P i n A ol A )
| development, construction ete. =]
; :aﬁr:mmau(!mrumrkﬂ 1+ 5 & Cyeroe P A e = Py .r
" | Residential Bulldings (including K =akers 49 & Moo | ol
|| ) g B ML B
l Er ey nurnhm‘h} "“’;‘ v "'vl'““' ﬁ[l!‘?’fslﬁ ]
?fﬂﬁnﬁtﬂlmmﬂm i“ 'ﬂ"|'-'-ﬂ'1ﬂ- LTI ﬂr}h‘ j‘?“* Py Lot - T
Bullwﬁm:i{:::lﬁ.} 811 D oe N T5 6 STEE Ll v A
Whether inherited property Eavily 1 rbawlid :
] (Yes or NQ) T sren Pk - R by
Dﬂ:_a-fpw::lu;u’mcmnfsalf 2 5)o4]13 ML . trlf.|u1 r g s
Cost of property (in case of -
l purchase) at the time of f 1,.';"1 (TR ML RAPS, ML
purchase L :
; Any Investment on the Jand by
: way of development, P L M L ~ A ~ A
construction etc.
A i e
vﬂm:mm Current market 7 768 treve - I 6o n.Tu..; r s
Othe ch as interest i
v FDP:TE“ as in bar'B Lk i s POy
{vi) | Total of Current Market A% g2 b Sode s T bB.2S - A
Value of (i} to {v) above R 4 e’ LI ok e

(6) 1 give berein below the details of Liabilities/ dues to public fina
(Mote: Please give separate details of name of Bank , institution,

ncial institutions and government :-
entity or individual and amount for each item)

I"s. " Deseription Self - Spouse(s) Dependent-1 | Dependent-2 | Dependent-3 |
Mo,

| (i) | Loen or dues to Bank/Financial ;w; ?.1 1:’*‘

! lastitution(s} . :

" | Name of Bank or FI Ileogees | UE ML ML NI

; Amount outstanding | g:m 3 weele

i | Natwre of loan lmn Rl ]
| Loan or dues to any

[ individuals/ Entity other than -

L mentioned In (i) above. Y (5L ™o FAw N

i Mame{s)

i Amount outstanding

H Mature of loan =




Ay ather liability ' = 1
o L R 1 i Py Mo
Gerang total of Babilities & 1500 1wyl ™ L i 1l L I
(i) | Goverament Dues: =53 W S
[ues 1o departments dealing : |
wiith govemnment Mo Ha 4o | dEt e
|| Bcoumodation ;
Dlues to departments dealing
with supply of water “qa ™~ e i o o
[rues to depariments dealing  ~ | Ty
with supply of electricity rda =l rdu e ™
Dues to departments dealing
whith supply of ey ~o ~a o e
ttlephones/mobiles
Drues to departments dealing
with government transporn rin Mo M D i g
(including aircrafts and
lelicopters)
[ocome Tax Duss e g R =y e
Wealth Tax Dues 4 s Hu ru e
Service Tax_Dues D e T Hs e
Municipal /Property Tax Dues ™ My s ~o Mo
Sales Tax Dues e g wly e P
Any other dues phg pda e M pig
s Grand total of all Govt dues AL ML L LRl R L |
{7} Details of profession or occupation: - .- Higa debod) o
a Self .M. L A L Malafeula)a 7 Rd. f'mh‘dﬂa‘
b. Spouse ....'.!!'!.".', 7 - i - Maknt ﬂ-..?;, -:.f-_.hu el
{8) My educational quﬁﬁuﬂm is as under: 4. drin M £14591

4. BE- PLT Mithys favils qr 2ee
(Give details of highest School / University education with full form of the certificate/ diploma/ degres courss)
(Name of the School /College/ University and the vear in which the course was completed.)

(M. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Name of the candidate 8 A
Kurcay Sawvjal
2.| Full postal address Mus b buv, (Bedh Sy a, Drajp - 4agd
3. mherandlﬂmenfmecumutun:}flnd 229. Gk gl“?.'l B kar s
3. | Name of the Political party which sel up the i T e

candidate {otherwise write *Independent’) R\ﬂ“ s i B e h Pl (A9 D']_I,._ e
4. | (a) Mumber of cases in which conviction order :

passed (other than those referred 1o in Form 26) M =gas




L
L

caart {5) have taken cognizane -

| Iu; Toial number of Ponding cases where the

N

|
FTeaviar T T T VR TR~ T T e N,
e s by _| Income Tax Return filed | |
{8)Condidate AEKPK s06cA- “ 961318 G, 30 ovo w00 |
—j(biSpouse:  fSIUPK7932M i | T 33990 8
| l(c)Dependenis AcTPPEEITE | Zolh 13 [ 3hareg . e |
[ 6, e _ Details of Assets and Liabilities in rupees d
: Deseription Self Spouse | Dependent-l| Dependent-li | Dependent-lll |
Mouoveahle b s .8 {
0 Assel (Total valog) N ke ﬂ'_':.u ! ?-.11-“ B i R
B. Tmmavahle BT ST L5 i il
| Asset b v - o A | ML P
| i} [ Purchase Pricc and i
Development Cast of
Immovable Property R Ll 0% Ll L et
{Total Value)
(i) | Approximate Current ' e oy
Market Price of Hqﬁ,.‘ i?ﬁw.l.- b a..ir‘u,:. il FL1E
Assei (Total Yalue)
T Liabilities
T -G e
0 d::'ﬂ?.:t;ﬂ; ML Ll B 1 s ML
(i) Loans from Bank, | g- wu
Financial Institutions and |4 by | ™™ Ut L L MHiL
__| others (Total)
8.| Highest educational qualification: (5 © - (L1.7  (,cbms  fuarcbe
|
(Glve details of School / University sducation with full form of the certificate/ diploma/’ degree
course] (Name of the School /College/ University and the year in which the course was completed )

VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this afidavit are true and correct to the
best of my knowledge and belief, no part of it is false and nothing material has been concealed there from. | further
declare that :
{1} there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above;
thl L my spouse, or my dependents do not have any asset or liability, other than those mentioned in items § and &

b gtil: 3 ERCOU ORIl | 115 T SOV . 1. AU | | SR
ﬁ 1ol ?H’

DEPONENT % 14/ 205




Note: 1. Affidavit sheuld be filed larest by 3.00 PM on the last date of filing nominations.
= Affidavit snoald be swurn before an Usth Commissioner or Magistrale of the First Class or before a Notary
Public.
3. Al columns should be filled up and 10 ealumn to be lef blank. If there is no infarmation Lo fursish i respct of
any item, cither “Mil" or “Not applicable”, as the case may be. should be mentioned
4. The affidavit should be either tvped or writien legibly and neath,
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